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CRLMP. No.... & 23102/2011 IN
Petition(s) for Special Leave to Appeal (Crl) No(s).3752/2011

(From the judgenent and order dated 25/11/2010 in CRLA No.877/2010,
of The HI GH COURT OF KARNATAKA AT BANGALORE)

KRI SHNAN MENON Petitioner(s)
VERSUS

SANHEETA VED Respondent (s)

(Wth appln(s) for restoration, extension of tine and office report)

Date: 05/12/2011 These applications were called on for hearing
t oday.

CORAM :
HON BLE MR JUSTICE H. L. DATTU
HON BLE MR JUSTI CE CHANDRAMAULI KR PRASAD

For Petitioner(s) Ms. Ruchi Kohli, Adv.

For Respondent (s) M. P.P. Ml hotra, ASG

Shal i ni Chandra, Adv.
Madhuri ma Midul, Adv.
Arvi nd Kumar Sharnma, Adv.

Gopal Shankarararaj an, Adv.
Saur abh Ajay Gupta, Adv.
Hari sh Pandey, Adv.
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UPON hearing counsel the Court nmade the foll ow ng
ORDER

This Court vide its order dated 02/05/2011 had
directed the petitioner to deposit a sumof Rs.35 |akhs
in this Court on or before 16th May, 2011. That was a
pre-enptive order for the reason that the Court had
said in case the petitioner fails to deposit the noney,
as directed, the special |eave petition wuld be deened
to be di sm ssed.

Since the petitioner could not conply with the
orders passed by this Court, it was deened that SLP was
di snmissed after the expiry of 16th May, 2011.

Now, the application is filed by the petitioner
for restoration of the SLP. At the time of hearing of
the application, | ear ned counsel , Sh. Mahal e, woul d
submit that his client would deposit a sum of Rs. 35
| akhs, as directed by this Court on 02.05.2011, within
a week’s time fromtoday.

Taki ng note of the statement nade by the | earned
counsel, we allow the application for restoration and
restore the SLP.



We direct that the petitioner shall deposit a
sum of Rs.35 lakhs in this Court within a week’s tine
from today. If, for any reason, the petitioner fails
to deposit the anobunt, the SLP shall stand di snissed
wi t hout reference to the Court.

Call on 13.12.2011.

( NAVEEN KUMAR) ( SHARDA KAPOOR)
COURT MASTER COURT MASTER



